CENTRAL ADMINISTRATIVE TRIBUNAL

FRINCIPAL BENCH, NEW DELHI.

OA No.1938/92, MP 1499/93 Decided on:I.9.93.
Yirsnder Pal Singh .. : Applicant
Wa,

Union of India % Another ... Respondants

i THE HON'BLE MR. J.P.SHARMA, MEMBER (I}

THE HON'BLE MR. B.K.SINBH, MEMBER(A)

For tha applicant i Mons.
For tha respondents wiain Shri K.K.Patel,lounssl
JUDBMENT (ORAL )

(HOM "BLE MR. J.P.SHARMA, MEMBER(J}:

The applicant has filed this appliéatiun
tf making an averment that hea was angaged by the
respondent no.2 as casual labour for 29 days in 1978,
for 205 days in the year 1977 but he has not since
be=en engaged and persons junior $o him hawve hsen

2ngaged in Muradabad Division by respondent noc.2. The

applicant has prayed for the grant of relis=f that
raspondents be directed to consider tha applicant for
absorbing in Broup ‘D’ as per provisions of Chapter XV
and XX of the Indian. Railway Establishment Mannual

F 4
Val.l and I1 and other railway rules. A notice was
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imsued to tha rasnondants o SR i9R el fhe

diraction that fthe respondents wray considse  snoscing
tha apolicant a3 casual labour if anw wvacansy exists

in prafarsnce o the juniors and outsiders.

The raspondents in their raply contested the
grant of the ralief to the applicant. It iz stated
that the applicant himsalf lafi voluntarily working as
casual labowr in the vear 1877 and after that ha Maam
fnever turned up o do the job nor he madae By
raEprasantation whatsoevar for sntry in the live cascal
lLabowr registar as per Railway Board policy and thair
circular issusd by the Railway Board in 1982, Ii987 and
1950, The respondents have also contasted tha ol ng
days averrad in  the application stating that he has
only worked for 75 days in the yaar 1977, % 9=
shtabad that the present application is hopalsssly
Barred by timg as it is file afisr mors than 18

YERE .

The applicant has also file the rejoisder
raitarating the points refarred $o in  the ariginal
application. He has disputed the contention raised in
the application for working for 75 days and ' in
support, he has  referred to the cartificate of et
respondents  aaplowsss annexed with the application as

ann@rurs A-1 angd annguurs O-I1I17.

Contd, T,




Mone  is prasant on behalf of the applicant
bondanw. The oowunssl was alss nobt pressot on fhe iawd
/7

haaring on. I.B.93. MF 149%/27 is moved by Union of

frudia that intevim order dated 28.7.92 be varabsd,

We' have heard the lsarned counsal for  the
raspondants amnd have gone through the pleadings of tha
margiasg., it is a fact that the applicant  was ook
saganed afier 12, 7.77. The ist represseiation  as
allsped in para 4,15 was wmade by the applicant on
22.5.%90.  In view of tha decision of the Supress Courd
i Ram Thander Somantha reported in Judgements Today
L99E Vpl.T p. 418, thoss parsons «ho have not come  ab
the proper  time and sought the redeessal of $hain
griavances guite late afier vears, in their casss alsso
if they hawve gt  any right, tha remeﬁy i ol
available and that is lost by lapse of fime. Thas
the applizant has approsched the Tribunal aftar 15
yaars and his repressntation he made after 13 wsars,
We find that the gresent application. is Mome lassl
baread by time snd delasy has defeated the right of the
applizant, if any, available to the applicant.  Tha
ram@dy, if any, available fo the applicant cannot ba

ravivad by lapss of time., The application, tharefors,
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